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IN THE CEN'l1RAL ADMIN·IS'ri~ATIVE TRI BUNAL, JAIPUR BENCH, ,JAIPUR 

O.A.Nc .• 176/99 Date of order: ~) ilj 2.-t-r""fl{ 

R.N.Agn~notri,~s/o late Sh.Ramesnwar Nath Agnihotri, 

Industrial Liaison Officer •c•, Information Planning 

& Coordination Group, Central Electronics 

Engineering Research Instt, Pilani, Dist.Jhunjhunu • 

••• Applicant. 

Vs. 

1. Union of India through, S~cretary, Council of 

Scientific & Industrial Research, Anusandhan Bnawan, 

Rafi Marg, New Delni. 
l' 
~ 2. Director General, Council of Scientific & Industrial 

\ 
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Research, Anusandhan Bhawan, Rafi Marg, New Delhi • 

• 
. Director, Central Electronics Engineering Research 

Ins~itute, Pilani, Distt.Jhunjhunu • 

. 4. Administrative Officer, Central 8lectronics 

Engineering Research Institute, Pilani, 

Dist.Jhunjhunu (Rajasthan). 

• • ·.Respondents. 

Mr.S.K.Singh Counsel for applic~nt 

Mr.Arun Chaturvedi for respondents. 

COf<AM: 

Hon'ble Mr.S.K.Agarwal, Judicial Member. 

Hon'ble Mr.A.P.Nagrath, Administrative Member. 

PER HON'BLE MR S.K.AGARWAL 1 JUDICIAL MEMBER. 

In this O.A filed under Sec.19 of the ATs ~ct, 1985, 
I • 

the applican~ makes a prayer to quash and set aside the 

office memorandum dated 15.2.99 (Annx.Al) and direct the 

resp0ndents to give the benefit of 2 years earlier 

assessm~nt incentive for a~quiring nigher qu~lification to 

the appli_cant from the date on wnich similarly situated 
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persons were given such benefit. 

2. In brief the case of the applicant is that he was 

initially appointed as Cataloguer on 5.6.71 and was 

confirmed w.e.f. 17.9.71 •. He was appointed as Sr.Technical 

Assistant on 27.1.78 and was relieved to join in the Indian 

Institute of Petroleum, Dehradun. The applicant was promoted 

on the post of Information ·Officer-B and thereafter 

Industrial Liaison Officer vide office memorandum dated 

l ._5. §5 ·in the pay scale Rs .400-1300. It is further stated 

that the applicant joined on tpe post of Industrial Liaison 

Officer-B. on 26.7~85 in Central Electronics Engineering 

Research Institute, Pilani and was promoted as Industrial 

Liaison Officer-C vide order dated 22.2.94. It is also 

stated that during the s~rvice tenure, the app~icant 

acquir~d the'_following qualifications: 

i) s·.A in 1974 

ii) B.Lib. in 1976 

iii) B.Sc. in 1977._7.8 

iv) M.Lib. in 1982-83 from Aligarh Muslim University. 

v) Diploma in Management from IGNOU 

vi) M.S Software from BITs while serving ln CEERI. 

It is stated that the applicant was denied two years 

earlier assessment benefit without any reason or rythm. The 

applicant filed representation which was also rejected. It· 

is stated that as per instructions contained i'n circular 

dated 6.11.90, the employee working on 31.12.81 who have 

acq~ired/will ~cquire entry level qualification of next .. 
-

group may be assessed two years earlier than the _normal 

period of assessment prescribed. The applicant acquired 

·entry level qualification, therefore he is entitled to the 
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relief sought for. It is also stated that similarly situated 

persons, S/Shri B.G.Sharrna, PVL Reddy and -A.K.Bagchi have 

already been given such benefit but the applicant have been 

denied the same. Therefore, the action of the respondents' 

department is arbitrary, unreasonable and in violation of 

Articles 14 and 16 of the Constitution of India. Therefore, 

the applicant filed this d.A for the relief as above. 

3. Reply was filed. In the reply, it is stated that the 

first r•presentation of the applicant was rejected on 

8.10.96, therefore, this O.A is barred by lirnitat.ion and 
I 

repeated representation do not ·extend· the .limitation. It is 

also stated that the applicant joined the Indian Institute 

of Petroleum in 1978 as s~.Technical Assistant not on 

transfer but after his selection as fresh appointee and 

perrni~on to appear in M.Lib was also granted by the Indian 

Institute of Petroleum. It is also denied that th.e applicant 

j6ined in CEERI on promotion in tpe year 1985 but he joined 

in CEERI as a fresh·appointee, therefore, the applicant is 

not entitled to ~ny benefit as p~r circular dated 6.11.90. 

It is stated that· this benefit is admissible only to those 

who were in service as on 31.12.81 and acquired ·higher" 
I . 

qualification of next group. It is stated that the applicant 

joined CEERI in 1985 as. fresh appointee and acquired higher 

qualification thereafter, therefore, the applicant is not 

ellgible for ~onsideration for the said benefit and in this 

way, the applicant has no case. 

4. Addi tiona11 counter has also been filed, which is or 

record. 

5. · Heard the learned .counsel for the parties and als1 

perused the whole record. 
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6. As regards limitation, we are of the considered 

opinion that the application is not barred by .limitation. 

After the imp'ugned C·rder dated 8.10.96, the applicant filed 

another representation on 31.1.97 but before the final reply 

was given, the appli~ant was inf0rmed that his case is under 

e:·:amination and finally it was di.:;posed of 'lide c•rd~r dated 
, 

1::.2.99, therefc.re, by filing this applicatic·n on, 1(: .• 4.99, 

this O.A cannot be said t~ be· barred ty limitation. 

7. U0w the queation ariaes whether the applicant· is 

entitled· t.:- the benefit c•f .:.::ir.::ular dated 6.11.90 as the 

same benefit was given tc· S,.'Shri B.G.Sharma, PVL Reddy and 

A .f:. Bag chi. According to the ·::ircular dated f:, .11. 90, the 

benefit .:.f tw0 years ~arlier assesament is admisaibl e 

tc. thoae emplc.yees on 21.12 • .Sl and have 

acquired/will acqu~re entry le~el qualification of next 

group. Th' applicant appears to h~ve teen selected as ~enior 

Technical Assist3nt in the year 1978 for Indian Institute of 
• 

Petroleum, whicn is the establishment of CSIR. The applicant 

./ was reli~?ed to joiri and he was alao paid T.A and Luggag~ 

charg.e, as admissible an employee on transfer. 

Th~reafter, .the appli~a~t was selected 0n pr0motion in the 

year 1S18.5 i:,n· the post of Industria·l Liaison Officer, which 
• 

is clearly evident from the 0ffice memorandum dated l.S.e5. 

On a perusal ..:.f .:.:::fi-.::e memorandum dated l.~ .• S.5, it can be 

said that tha applicant'was selected 0n pr0moti6n, ~herefore 

stating that it was a fresh app0intment 1)f the applicant is . 
not at all acceptable and it c0uld be established that on 

31.12.81, the applicant was in service of CEERI, hence he is 

eligible to get the benefit of ~ years earlier assessment, 

·as per .-::ircular dated •S.11.90' a "" .... the same benefit is 
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admissible to those who were in servic~ as on 31.12.81 and. 

acquire higher qualification of next group. Ther~fore, the 

applicant is entitled to the b~enef it of the circular and 

denial of this· benefit to the appli6ant appears to be 

arbitrary, unreasonable and in violation of Articles 14 and 

16 of the Constitution of India. 

8. Qn a.' perusal of the pleadings of the parties; it 

also appears that similar benefits nave aiso Deen given to 

S/Shri B.G~Sharma, PVL Reddy and. A.K.Bagchi and denial of 

·such qenefit to the applicant is only an arbitrary action of 

' . / 
'·-· ... _.....'-T!n~ r-:spondenta' d~partrnent. 

' \.., . 

( 9. 
1. 

We, therefore, allow this O.A and quash the letter 

dated 15.2.99 and direct ·the resp?ndents' department to 
\ 

' grant the benefit of 2 y~ars -earlier assessment incentive to 

; · tne applicant in pursuance· of circular dat~d 6.11.90 from 

' j ·the date 

· ,. .. --./\, ... 1~.s0:gcni 

on which S/Shri B .G.Sharma, PVL •Reddy and 

were g i vAn such benefits. ·rhe applicant sne.,l 1 

"'\ .. 
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Lso be ~ntitled to all con~equential benefits, if any. 

O. No order as to costs. 

(A.P.Nagrath) 

Member {A) Member (J). 
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